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have been adopted in lridil for solar 
energy and/Or for new and renewable 
energy system. unit for evel'Y. district 
in the country during the Sixth Five 
Year 'Plan; 

(b) , the paper lntroduced in 
NaIrobi where discussions were made 
fOr new and renewable sources of 
energy; ana 

(cj whether a copy of the paperls 
discussed at Nairobi wilr be laid on 
the Table of the House? ' 

I ~'~TER OF STATE IN THE 
DEPARTMENTS OF SCIENCE 'AND 
TECHNOLOGY ELECTRONICS AND 
'ENVIRONMENT (SHIn c. P. N. 
SIN<1H) : (a) Under the research, 
~evelQPmen't and demonslration pro-
,gx:amme t~ken 'up by Government, 
leveral devices and systems for the 
utilisation. of solar 'energy . and other 
new and renewable energy sources 
have been developed in the ·country. 
Among the system which have been 
commercia1iSed or are 'nearing the 
sta~e Of commerc1al prodtlctfon are 
solar water heating systems, air 
heaters, drying Units, pUrt1PS" solar 
cookers, wind niills bib gas digesters 
and ertgines etc. It is pro osed to 
instal such systems for purposes ~of 
demonstration and tria1 in ' every dis-
trict in the \country auring tHe 'Sixth 
Five Year 'Plan. 

(b) and (c). The ' mam , document 
diSCUSsed in Nairobi was a draft . Pro" 
gramme of Action for the develop-
mellt and utilisation of n~w and . .re-
newable courees of . energy_ ' After 
mtensive deliberations, t,he Qonfe-
rence adopted the _ ogramme of 
Aetion. _C 'es of tlle I di ~ational 
Paper tor the Conter ece as 'well as 
the Nairobi Programme of Action 
h.av~ ~ plac In,:A1e lib~W .ot[the 
Par Ament. tiona! ... S;~~ re 
avall ble from the COfnmiSsion or 
.o~cmI~:So of ~, 1) part .. 

'T~. 

PALEKAR AWABD 

507. SHRI: H. N. NANJE GOWDA: 
SHHI GHULAM 'RASOOL 

KOCHAK: 

Will the Ministter of };ABOUR be 
pl'eased to state: 

'(a) whether it 'is a fact that tne 
Centre has urged the states to con-
sider initiating early necessary pro-
oeeding ,against those newsp~pers~ 
managel'tlent which had not so 'far 
implemented orders accepting the re-
commendations of the p:aiekar 
Tribunal for Working Journaiis'ts and 
Non-journalist n~wspaper einployees; 
~arid 

'(b) if so, what a~ the 'states wilien 
have not ta,en any action so far and 
what ate the olher measures that 
Government pro'pose to take to see 
that the Centre's directive on the 
ti-ecommendations of the PaIekar 
Tribunal are implemented very soon? 

rim MINISTER OF STATE IN THE 
MINISTRY OF LABO'Olt (StmIMAT] 
RAM DULARI SINHA): (a) The 
Central Government has sent a letter 
on 15-9-81 to all State Governments/. 
Union Territory Administrations re .. 
questing them to consider initIating 
necessary proceedings aga'inst those 
!establishments which have not sO far 
implemented the 'Goverhment orders 
accepting the Palekar Tribunals re-
commendations, as the responsibility 
'fOr enforcing Of the Government 
orders rests with the State Govern-
mentsiUt1idh 'territories. 

(b) Reply 'f om the State Govern .. 
ments and Union Territories is. 
a~aited. 
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